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BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD
Court 2

C.P.(I.B) No.228/NCLT/AHM/2018

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON'BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 04.12.2020

Name of the Company: Ceasefire Industries Ltd
V/s
Cambay SEZ Hotels Ltd

Section 9 of the Insolvency and Bankruptcy Code,

2016
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE

ORDER
(Through Video Conferencing)

Advocate, Ms. Khyati Punjabi is present on behalf of the petitioner and Advocate Mr.
Garvit Khandelwal is present on behalf of the respondent.

The instant application is filed under Section 9 of the Insolvency and Bankruptcy Code,
2016.

On perusal of the records, it is found that one IA, i.e. IA 626 of 2020, has been filed
separately for condoning the delay of 358 days in filing petition under Section 9 of the
[&B Code. The said IA was dismissed on 25.09.2020, as not maintainable. However,
due to inadvertence, the instant petition is remained unheard. Though, admittedly there
was delay of 358 days, it had to be dismissed along with 1A 626 of 2020. It has come
to our knowledge only today.

Since delay of 358 days is not condoned, which is prayed in 1A 626 of 2020, the instant
petition will not survive. Under such circumstances, the instant IB Petition is
dismissed as time barred.

Glroth L
CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Dated this the 4" day of December, 2020.
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